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• 	 't 	11.3.97 	Issue notice to show cause as to 

'why contempt proceedings should not 

be drawn up against the alleged contemners. 

Notice is returnable by six weeks. The 
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alleged contemner may appear in person 

t'ZY 	 'or through his counsel on the next date. 

List it on 21.4.97. 
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. 	 23-4-97 	Learned counsel 

JJJ— 
tha prays for sometiae. Accordingly, A v 	
we adjourn the case till 28.497 for 

L- h& cc  -----' 	r 	. 	 orders. 	- 
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28.4.97Notices were...sent by registeeed 
- -- ••- - .- .-- 	 post-a 14i3.97. - Notjces had" not been 

reture4dt--, On if* prayer of Mr B.C. 
Das learned counsel for the petitioner 

	

/$4 )•7 _ 	I 	
let fresh notice be issued by regis- 

tered post. Petitioner is given 3 days 
I 	 ) 4 	 time to take Steps. Notice is retur- 
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nable within 4 weeks. 

(fj rrr 	 List on 27.5.97 for show cause 
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Let this case be listed for show 

cause and orders on 3.6.97. 
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Let this case be listed for show 

cause and orders on 26.6.97. 

On 26.6.97 the alleged contemner 

shall appear,  personally before this 

4vo 	 7 	Tribunal. 
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26.6.97 	Col. Baldev Singh, alleged contemner 

is present before this Tribunal in person. He 

informs the Tribunal that the order of the 

Tribunal has been complied with. Mr. B.C. Das 

learned counsel appearing on behalf of the 

petitioner also confirms the same. 

In view of the above, the contempt 

proceedig is closed. 
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